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Present Mr. C. B. Gogoi, Sessions Judge, 

Sonitpur, Tezpur 

Misc.(Crl) Case No. 84/2021 

O R D E R 

 

23-03-2021 

 Seen the petition No. 376/2021 filed by accused Kamal Hussain seeking 

pre-arrest bail in connection with Tezpur PS Case No. 1046/2020 u/s 392 IPC r/w 

Section 25 (1-A) of Arms Act. 

 In terms of last order dated on 16-03-2021, the case diary as called for 

 has been received. 

 I have heard the learned lawyers appearing for both sides and also gone 

 through contents of the case diary. Learned counsel for the state submitted that 

allegation against accused is commission of dacoity at around 1.30 AM in the 

house of informant by showing dagger and pistol and looting of property 

belonging to informant. 

Since, the filing of FIR on 24-06-2020 till date police is investigating the 

case till 30-10-2020 but police failed to collect any incriminating materials against 

the accused petitioner showing his any kind of complicity with the alleged offence 

of dacoity/robbery. Therefore, this Court after due consideration of the materials 

in the case diary is in agreement with the Ld. counsel for the accused that so far 

police failed to collect any incriminating material against the accused justifying 

his involvement in the offence from any angle. 

Therefore, this Court is of the considered view that it is a fit case in which 

accused Kamal Hussain deserve the benefit of pre-arrest bail. 

In the result, it is directed that in the event accused Kamal Hussain is 

arrested by I.O. in connection with Tezpur PS Case No. 1046/2020 u/s 392 IPC 

r/w Section (1-A) of Arms Act, he shall be released on bail in execution of a bond 

of Rs. 20,000/- to the satisfaction of I.O. 

  Accordingly, Misc(Crl.) case stands disposed off. 

  Send back the case diary. 

          Sessions Judge 
                Sonitpur,Tezpur. 
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